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HE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O .A./ I '.. ............ ".. 	 .2::.  .................... 1 9 

..AppIicant ( S 

Versqs

- 

ki 	 Office note as t 
0 r d e r s 	 action ( if any 

taken on order 

y1 

Heard Sri S.4O'napatra, 	
5 

counsel for the apolicant and Sri 

khaya Kumar Mishra, ?ddl.Standing 

Counsel for the respondents. The 

applicant in this O.A. prays for a 

direction to the respondents to apooiitxx 

hm in the post of E.D.).A. in his 	 D 
favour. The applicant 	as initlaiiy 

appointed as 	 by tibw verbal 

orers t 	the mcath of Auoust,19E37. 

de was given a written order of appoirit- 

-ment on 13.3.1988. He was relieved 

within a month on 30.3.1983. He has 

been subnitting representations thereater. 

lIe c.e to know th t 	recently 	a post cf 

lip 
E.A. is lying vacant in Odgaon 

Subtost 
office. 

- He Seat an application 	for the Said pst but it 

was returned 	with the observation vi4 Anaexare-6 
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1 dt.19411.96 	that there is no such provision to ab 
co ntirued. 

him in the aforesaid post on the basi 

application. There is a prescribed pr 

for ivitin applications and consid 

same for appointment. I such proced 

Office note as to 
action (if any) 
taken on ocder 

orb 

of his 

cedure 

ring the 

e is 

initiated either by calling the names(from 

th 	ploymet Exchange offices or by an 

open notification and if the app1ican satisfies 

all the reouirnents and qualificatiois arx 

makes an application for consiaeratio'i of his 

candidature, andhis application in fat has not 

been considered, then he can approachthis Court 

s it is there is no cause of action, iith this 

observation, the O.A. is dismissed 	I 
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